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West Bengal Act LXXII of 1978!

THE BANGABASI GROUP OF COLLEGES
(TAKING OVER OF MANAGEMENT)
ACT, 1978.

[29th March, 1979.]

An Act 1o make better provisions for the contral, management and
maintenance of the Bangabasi Group of Colleges, with a view to
promoling educarion and ro take over for that purpose for a limited
period the management of all the properties belonging to ihe said
grotp of colleges ar held for the benefit or use ihereof.

WHEREAS it 1s expedient in the public interest 10 make better provisions
for the control, management and maintenance of the Bangabasi Group
of Colleges, with a view to promoting education and 1o take over for
that purpose for a limited periocd the management of all the propertics
belonging 1o the said group ol colleges or held for the benefit or use
thereof;,

It is hereby enacted in the Twenty-ninth Year of the Republic of
India, by the Legislature of West Bengal, as follows:—

1. This Acumay be called the Bangabasi Group of Colleges (Taking
over of Management) Act, 1978,

2. In this Acl, unless the conlext olherwise requires,—
(a) “appointed day” means the date of publication of the order
made under section 3,
(b) “the Bangabasi Group of Colleges'' means—
(i) the Bangabasi College (Duay),
(ii) the Bangabasi Morning College,
(iii) the Bangabasi Evening College, and
(iv) the Bangabasi College of Commerce at Calculla,
logether with the lands, buildings, erections and [xtures
constituting (he same and includes all furniture,
equipments, stores, moneys and other assets, and all
lecture rooms, laboratories, libraries, hostels and
boarding houses, if any, held or used in connection
with, or as accessories 1o, or as adjuncis of, the said
group of colleges.

‘Fer Sutement of Objecis and Reasons, see the Caferiiin Gazette, Exiraardinary,
Part [V, of the Ls1 December. 1978, page 2306; for proceedings ol the West Benpal
Lepislative Assembly, see the proceedings of the meening of that Assembly held on the
15th Deeomber 1978,

Short nle.

Pelinitions.
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{Sections 3-6.)

Tgki“B aver 3. (1)} The Siate Government shall, by arder published in the Qfficial
L% .
wznagement azette, ke over the maizagement and control of the Bangabasi Group
i the

Bangabasi of Colleges. )

(C?f?lup of (2) An order made under sub-section (I} shall remain in forece for
e, - - . - . .
o a period of two years from the duate of ils publication in the Officiel

Guazette.
a;_“g:lb;c"‘-‘"' 4. (1) Subject to sub-section (2), the Bangabusi Group of Colleges
Pl H ] [

Government,  Shall remain under the management ol the Stale Government for the

period referred to in sub-seclion (2) of seetion 3 and shall be run lor
the purposes for which it was being ruo immediately before the oppoinied
day.

{2} The State Government may, a1 any lime before the expiry of the
periad referred to in sub-section {2) of section 3, make over lhe
management o the Governing Bady of the Bangabasi Group of Colleges,
constituted by the University of Calcutla in accordance with the provisions
of the Calcutta University Act, 1966 and Lhe Stautes made thersunder,  wost Ben,
with effect from such dale us inay be specified by the State Governinent fg‘-é(:‘ of
by notificatton published in the Offtcial Gazetre; and Lhe said dale shall '
not be a date later thun the period referred 1o in sub-seclion (2) of
seclion 3,

(3) The Administralor appoinled under seclion 5 shall ceasc w
function with effect from the date specified in the notification under sub-
section (2),

252:’1\“" 5. (1) The State Government shall, by order in writing, appoint an
Adminisira-  Administrator for managing the Bagabasi Group ol Colleges in accordance
lor. with the provisions of this Acl and the rules made 1hereunder.

{2) The State Government may appoint GN¢ oF MOIE Persois 10 assist
the Adminfstralor in carrying out his funclions under this Act.

(3) The Siale Governiment shall by rules prescribed the lerms and
condilions of service of the Admimstrator and other person ur persons
who may be appointed to assist the Administraior.

EEF‘:‘ z[cr 6. (1) Subject to such directions as the State Government may
AKIn . . - .. - f

of issue from Lime ro time, the Administrator appoinied under section 5
m;:l‘gc shall have all 1he powers of management and control in relalion 1o the
I .

Banzabasi Group of Colleges,

(2) (i} All persons constitating the ad hoc commitiees appointed by
the University of Calcutta and all other persons exercising any power
of management in relation (o the Bangabasi Group of Colleges immediately
before Lhe appointed day, shall be deemed to have vacated their offices

Al chall raneas 1 avoraion creh madea--
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(i1} all such persons who have in their possession, custody or control
any assel or assets of the Bangabasi Group of Colleges shall forthwilh
deliver passession of such asset or assels lo Lhe Adminisiralor appoinicd
under section 3.

7. Any person who— Penally,

(1) having in his possession, custody or control any properly
belonging 1o the Bangabasi Group of Colleges, wrongflully
withholds such property from the Administrator, or

(b) wrongfully oblains possession of any property forming pan
of the property of the Bungabasi Group of Colleges, or

(c) wilfully withholds or fails to produce to any person authonsed
under this Aci, any regisler, record or other documems
which may be in his possession, custody or control. or

(d} fails, withoul any reasonable couse, Lo submil any accounts,
books or other documents, when required to do sa,

shall be punishable with imprisonment for a term which may extend to
six months, or with fine which may extend to Nive hundred rupees, or
with both.

8. The Administrator appointed under section 5 shall have the Powerio
power o institule, defend or take part in, any suit or proceeding by or gﬁg""d st

against the Bangabasi Group of Colleges. procecdings.

9. No suit ar prgseculion or other legal procecding shall lie againsl  Proteciien of
the State Government ar the Administralor or any other person appoinied 3?‘;":’:‘1‘;}’:‘"
under seetion 5 fer anything which is in good failth done or intended tlo AcL

be done under this Act ar the rules made thereunder.

10. (1) The State Government may, on the application made by the  Advances by
Administrator in this behalf, advance moneys for the purpose of elficicnily gg\,scﬂﬁ.lcm_
managing the Bangabasi Group of Colleges and all such moneys shall
be repayable with such interesl as may be prescribed by rules,

(2} Any money advanced under sub-section ([} shall, subject to the
prior payment of municipaf rates and any sum due 1o Goverhment on
nccount of taxes or fees, be a first charge upon the properties of the
Bangabasi Group of Colleges.

11. The State Government may, if it is snisfied that it is necessary  Contructs,
or expedient so to do, direct, by notification published in the Offtcial gfcr“lg’c"“-
Gazette, that the operation of all contracts, assurances of properly,  remain

aureements. settlements. awards. standing orders or other instruments in ~ SUspended.
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force in relation to the Bangabasi Group of Colleges immediately before
the appointed day, shall remain suspended and all rights, privileges,
obligations and liabilities accruing or arsing thereunder before the said
date shall remain suspended or shall be enforceable with such
madilications and in such manner as may be specified in such notification.

E‘;‘;::}:J“gll'] 12, Incompuling the period of limitation for the cnforcement of any
o right, privilege, obligation or liability referred (o in section 11, the period
during which jt or the remedy for the enforcement thereof was suspended,

shall be excluded,

Act 1o have 13. The provisions of Lhis Act or any order or rule made thercunder

owerdine  shall have effect notwilhstanding anything inconsistent therewith
contained in any other law or any instrument having effect by vinue of
any other law.

Power (o I4. If any difficully ariscs in giving ellect Lo the provisions of Lhis

rcnmove

difficulics. At the State Government may iake such sieps or issue such orders not

inconsistent with the provisions of this Act, as may be necessary for the
removal of the difficully.

Power 1o 15. (1} The State Government muy make rules for carrying out Lhe
make rules.  pyumoses of this Act.

(2) In particular, and without prejudice 1o the generality of (he
foregoing power, such rules may provide for—

(a) the management of the Bangabasi Group of Colleges:

(b) the terms and conditions of service of the Administrator and
ather person or persons appoinied 1o assist the Adminisirator;
and

(c} the rale of interest in respect of money advanced by the
State Government to the Administrator.



